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+ CW 3701/2003

DEEPAK KRSINGH @ AJAY KUMAR ... Petilioner
Through: Mr. V.K. Anand, Adv.

vErsus

=

CHIEF COMMISSIONER INCOMETAX ... Respondent
Through: Mr. Prem Lata Bansal, Adv.with'
Mr. Ajay Jha, Adv. _ e

CORAM:
HON'BLE MR. JUSTICE D.K. JAIN ' A
HON'BLE MR. JUSTICE MADAN B. LOKUR

ORDER
% 04.09.2003

Ms. Bansal, learned counsel for the respondent, states that as per her
instructions, the c;ase of the petitioner for payment of the reward money is
under active consideration and is likely to be decided shortly. In view of lhe
statement, no further orders are required in this writ petiﬁon. Needliss to ac.iud
that keeping in view the fact that the information which led'to the scarch was
furnished by the petitioner (o the Depanment, os far back as in the year 1997
his case for award, if payable, shall be processed by the respondents as

>

expeditiously as practicable and, in any case, not later tt_la;1 three months from
. : 5
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The writ petition stands disposed of in the above terms.
A copy of this order be issued dasti to counsel for the parties.
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MADANB.LOKUR,] %,
SEPTEMBER 04, 2003 o
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